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Contem pt Appl i cation No. 186 of 1994------- ----
In

Griginal AtJpli cation 'No. 154 of 1994----

Allahabad thi s the 19th -- da~ of Octob~_ 1995-,

Hon' bl e I1r. T.L. VeL a, I,lenber \ J )
Ho n! bl e l'Ar • .::;. Dayal, t:lem her ( A )----

1. haj en':lra Prasad .::;/0 sor i lun sh i Lal

$3 ti sh Chandr a, Slo Snri Khur mi Ham

IJ een L' ayal, sio Shr i Kali Charm
Ranarasi, S/o Shri Santavan
Bhi k am Singh, ~ Mohan Singh
J a groo p s/o .:ihri Gaur i ,

Vij ai l3inhadur Singh, S/o Shiv Puj an Singh

Har i s hcharidr a Pandey, 510 Shri Ham Kr i s han Pano ey
ShdiJeer Kumar ~/o .:iui Te pa shav or Prasad.

;

'/Ii-

All Khalasies under -cs s.i s t arrt Signal and Tele-
communi ca t.t on Engi n eerl iai I way d e ct r i.fa ca t.i o n,

r::. ehri-onsone, Listt.RohtCls.

By Advo ca te '::;hr~ Aner.d Kumar.

Ver sus

L .:ihri V. Sentanam, General iv1anager, Eaibvay
Electrification, Al La hahad , .

2. Shri Vi no d Kumar Agravval,' Izi v; sional Icai wl e y
i',1anager, Cen tr al Railway, .Jhan si ,

Srxi H.N. Kumar, Chief Project ;\;anager, Railway
El e ct r Lf i cation, 2anchi.

OPP. PAhII ES.

By Advocate .::;hrj G.
'::;hri k.

--------------"
• • ••• • •• f'(.,. iI ...•.4/-
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o hL Eh( Oral)

By Hont b l e lv'lr. LL. Verma, Nle:nber l J )
-- ,-------------,-------- -_._-

Shri Anand Kumar, for the petitioner.

Shri G.P. Agrawal and Shri F.•• K. OJ ha , advocates

for the all eged co nt ernn er s . Thi s Q) n tem pt a ;JPJ.i Ci."-

t.i o n has h e on filed for alle'.oed non compl t ancs of
pa ssed

the Tribunal's order dated ()4,..2.9~in O.A.~ 154/94.

The respondents have filed co urrt er-caf f i d.sv i t

stati.ng therein that directions have been fully
,

complied wi tho Learned co un s el, f o r the pe ti tio,~er ';i

admits t...e compl i an ce •• le, therefore, find no

reason to proceed wi th the rn a t t s r , fhe contempt

pIO ceedi ng is, t her e fOJ:e, dIo pped and no ti ce s

issued are hereby d.i s char qed ,

j;Jvl.IYl./


